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IN THE INCOME TAX APPELLATE TRIBUNAL
‘A’ BENCH, CHENNAI
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BEFORE HON’BLE SHRI MANOJ KUMAR AGGARWAL, AM
AND HON’BLE SHRI MANU KUMAR GIRI, JM

TAHIAYTT JL ITA No.358/Chny/2024
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(Fruzurad / Assessment Year: 2013-14)
M/s AVR Textile Private Ltd. ACIT
SF No.511/1, Kalpatharu Road Corp. Circle 2
Behind LMW Unit-11 S0/ Vs | Goimbatore — 641 018
Kollupalayam, Coimbatore- 641 659

RTAATT . /Sl 315 3. /PAN/GIR No. AACCA-4473-A
(\HTﬂFIT?ﬁ/Appellant) ‘ : | (Q?q?ff / Respondent)

et H13fiRY/ Appellant by | : | Shri G. Tarun (Advocate) — Ld. AR

Jadfp13fiRA/Respondent by | : | Shri ARV Srinivasan (Addl. CIT) — Ld. Sr. DR

Wﬁfﬁﬁ@@/Date of Hearing : | 29-04-2024

‘Eh'ﬁl'Uﬂ CARIEIES /Date of Pronouncement : 01-05-2024

3¢ /ORDER

Manoj Kumar Agqgarwal (Accountant Member)

1.  Aforesaid appeal by assessee for Assessment Year (AY) 2013-
14 arises out of the order of learned Commissioner of Income Tax
(Appeals), National Faceless Appeal Centre (NFAC), Delhi [CIT(A)]
dated 14-12-2023 in the matter of penalty levied by Ld. AO u/s
271(1)(c) for Rs.14.53 Lacs vide order dated 27-07-2018. The
assessee failed to make any representation during appellate




proceedings. Accordingly, the penalty was confirmed against which
the assessee is in further appeal before us. The Ld. AR has prayed for
another opportunity of hearing before lower authorities which has
been opposed by Ld. Sr. DR.

2. Though the assessee has remained negligent, however, keeping
in mind the principle of natural justice, we deem it fit to grant another
opportunity to the assessee to substantiate its case. Accordingly, the
orders of lower authorities are set aside and the penalty appeal is
restored back to Ld. CIT(A) for fresh adjudication after affording
opportunity of hearing to the assessee. The assessee is directed to
substantiate its case forthwith failing which Ld. CIT(A) shall be at
liberty to adjudicate the appeal on the basis of material on record.

3. The appeal stand allowed for statistical purposes.

Order pronounced on 1% May, 2024
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